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is attached [See Appendix I, annex-
ure No. 47.]

2. The names of private presses
through whom other Ministries and
departments got their printing domne
are not available.

3. The value of orders placed with
each private printing press is not avail-
eble. The total cost of printing done
through private  presses, excluding in
part cost of paper, however, is as

follows:—
1950-51 Rs. 23,27.146.
1951-52 Rs. 23,63.481.
1952-53 Rs. 19,80,861.

CINEMATOGRAPH ACT, 1952

143. Sardar Igbal Bingh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total number of cases in
which penalties under Section 7 of
the Cinematograph Act, 1852 have
been imposed so far during the year
1954; ‘

(b) the authority which has imposed
the penalties; and

(c) the number of cases in which
additional flnes for continued offence
were imposed during the same period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Information is being collected from
the State Governments and will be laid
on the Table.

INDIANS IN AUSTRALIA

144, Sardar Igbal Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Government of Australia have impos-
ed some restrictions on the re-entry of
Indians into Australla who have left
that country; and

(b) it so, the steps Government
have taken in the matter?

The Prime Minister and Minisier of
Exiernal Affairs and Defence (Shri
Jawaharlal Nehru): (a) and (b).
There has been no change in the policy
of the Government of Australia in
recent years and no case has been re-
ported so far of an Indian being re-
fused re-entry to Australia after he
has left that country. There are no set
regulations governing the re-entry of
Indians into Australia. The Common-
wealth Government usually raise no
objection to the re-entry into Australia
of Indians who have left that country,
provided the applicant can furnish
proof of his long residence in Australia
and has not come to adverse notice.

CONFERENCE OF BROALCASTING
ORGANISATIONS

145. Shri 8. N. Das: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether the proceedings of the
Conference of Broadcasting Organisa-
tions of Commonwealth Countries con-
vened sometime during 1852 by the
British Broadcasting Corporation has
been received by Government;

(b) if so, the important recomn:en-
dations and suggestions made by the
Conference; and

(c) the reactions of Government to
these suggestions and recommenda-
tions?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes.
Sir.

(b) and (c). A statement is laid
on the Table of the Sabha. [See
Appendix I, annexure No. 48.]
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